FORM G (Reissued)
INVITATION FOR EXPRESSION OF INTEREST (EOI) FOR
M/S METROPOLIS LOGISTICS PRIVATE LIMITED DEALING IN LOGISTIC SERVICES,
WHICH INCLUDES SURFACE TRUCKING SERVICES, WAREHOUSING SERVICES, AIR
LOGISTICS SERVICE AT SOUTH WEST DELHI MAHIPALPUR, NEW DELHI-110037.
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. No.

RELEVANT PARTICULARS

1 | Name of the corporate debtor along
with PAN/CIN/ LLP No.

M/S  METROPOLIS
LIMITED

CIN No. U64200DL2012PTC231388
PAN No. AAHCM7482L

LOGISTICS PRIVATE

2 | Address of the registered office

Registered Address: Plot No. 50, G/F, Kh. No. 1128,
B-Block, Rangpuri Extension, Mahipalpur, South
West Delhi - 110037, India (as per MCA)

Business Address: Z-48, Second Floor, Okhla
Industrial area, Phase-2, New Delhi-110020 (As per
Suspended Management and Director of CD)

3 | URL of website

https://www.metropolislogistics.com

4 | Details of place where the majority
of fixed assets are located

Z-48, Second Floor, Okhla Industrial area, Phase-2,
New Delhi-110020

5 | Installed capacity of main products/
services

Not Applicable

6 | Quantity and value of main
products/ services sold in last
financial year

As per Audited Balance Sheet as of 2023 - 2024
Revenue from operation is 67.15 Crores (approx.).

Further details can be sought by prospective resolution
applicants via a mail by raising request at email:

irpmetropolislogistics@gmail.com

7 | Number of employees/ workmen

3

8 | Further details including last
available financial statements (with
schedules) of two years, lists of
creditors are available at URL:

31.03.2024

Details can be sought by prospective resolution
applicants via a mail by raising request at email:

irpmetropolislogistics@gmail.com

9 | Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

Details can be sought by prospective resolution
applicants via a mail by raising request at email:

irpmetropolislogistics@gmail.com

10 | Revised last date for receipt of
expression of interest

16-10-2025




Revised date of issue of provisional | 25-10-2025

11 | list of prospective resolution
applicants

12 | Revised last date for submission of | 30-10-2025
objections to provisional list

13 | Revised date of issue of final list of | 08-11-2025
prospective resolution applicants

14 | Revised date of issue of information | 13-11-2025
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants.

15 | Revised last date for submission of | 13-12-2025
resolution plans

16 | Process email id to submit | irpmetropolislogistics@gmail.com
Expression of Interest

17 | Details of the Corporate Debtor’s | MSME

Registration status as an MSME

UDYAM-DL-10-0005651

/)
Gl <
& G*CYPRO/'*“‘/
Roshan Lal Jain
Resolution Professional

Metropolis Logistics Private Limited
Email:irpmetropolislogistics@gmail.com ,
roshanljain@yahoo.co.uk

AFA Valid up to: 31.12.2025

Registered Address: AN-46 B, Shalimar Bagh,

North West Delhi, Delhi-110088

Communication Address: Mavent Restructuring Services LLP,
S - 376, Panchsheel Park, New Delhi, 110017.

Mobile. No: +9818398895

Dated: 01.10.2025

Place: New Delhi
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CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT
AND DRAFT LETTER OF OFFER FOR THE ATTENTION OF THE PUBLIC
SHAREHOLDERS OF YASH TRADING AND FINANCE LIMITED
Corporate Identification Number ; L51800MH1985PLC036794
Registered Office : 103, B Wing, Ansa Industrial Estate, Saki Vinar Road, Sakinaka
Andheri (East), Mumbai - 400072, Maharashtra, India
Tel. No. : 91-22-2272 (0000; E-mail : yashtradingandfinancelimited@gmail.com
Website : www. yashtradingfinance.com
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OPEN OFFER FOR ACQUISITION OF UPTO 26.00,000* (TWENTY-SIX LAKHS) FULLY PAID EQUITY SHARES OF FACE
VALUE OF 7 10/- EACH ("OFFER SHARES™) REPRESENTING 26% (TWENTY 5[X PERCENT) OF THE EXPANDED SHARE
CAPITAL OF THE TARGET COMPAMNY ON A FULLY DILUTED BASIS, AS OF THE 10TH (TENTH) WORKING DAY FROM THE
CLOSURE OF THE TENDERING PERIOD OF THE OPEN OFFER, AT AN OFFER PRICE OF T 12/- (RUPEES TWELVE ONLY,
PER EQUITY SHARE [“OFFER PRICE")BY VASANTKUMAR LAVJIBHAI MANGROLIYA (“ACQUIRER 1"}, MADHUBHAI
NANJIEHAI VEKARIA ("ACQUIRER 2"}, PAVANKUMAR DHIRAJLAL TRIVEDI ("ACQUIRER 3"), VINUBHAI NANJIBHAI
VEKARIA ("ACQUIRER 47) AND MANAN PAVANKUMAR TRIVEDI ("ACQUIRER 57) (HEREINAFTER COLLECTIVELY
REFERRED TO AS "ACQUIRERS"), PURSUANT TO AND IN COMPLIANCE WITH THE REGULATION 3(1) AND 4 OF THE
SEBI (SAST) REGULATIONS ("OFFER" OR "OPEN OFFER™).

*Public Shansholders (Excluding the Enforcement Direcforate, Bhubaneshwar) hold 27,69, 770 (Twenly-Seven Lakhs Sixty-Nine
Thousand Saven Hundrad and Sevantyl (hath the exising putilic shareholders who hold 63 770 shares and the proposed prefarential
alfoftees who arg being allotfed 27,00,000 Equity Shares in the proposed prafarantial afiotmeant) Equily Shares which in fhe agoregate
repregents 7. 69% [ Twenty-Seven Paint Six Nire Percent] of the Expanded Share Capdal of the Target Company. Hence the Offer
Sizeis considared as 26% (Twenly-5ix Pavcent) of the Expanded Share Capital of the Targe! Company,

This comrigendum fo the Public Announcement {"PA’), Detailed Public Statement ("DP57) and Drafi Letter of Offer ("DLOF7)
("Carrigendum’) is being msued by Corpwis Advisors Private Limited, the Manager to the Offer (*Manager 1o the Ofer” or “Manager”),
for and on behaif of tha Acguirers to the Public Shareholders of the Target Company. This Comgendum should be raad in continuabion
of and in conjunction with (a) PA dated April 08, 2025; (b) the DPS dated April 21, 2025 that was published in {a) Financial Express
(English} all ever India; [b) Jansatta (Hindi) a8 over India; and (c) Mumbai Lakshadeep (Marathi) in Mumbal; and (c) tha DLOF dated
April 28, 2025, This Comgendum is being published i all Mewspapers in which the DFS was published.

Capitalized terms used but not defined i this Comigendum shall have the meanings assigned 1o swch terms in the DPS, the DLOF
and the Letter of Offer dated Seplember 28, 2025 ("LOF"), as the contaxt may require, The Public Shareholders of tha Target
Company are requested o note the following developments /| amendments and revisions with respect to P&, DPS and DLOF. The
LOF has been sustably updated for the changes and comments issuad by SEBI in accordance with SEB| (SAST) Requiations, Public
shareholders are requested to nofe the following material update / addition to the DLOF, in relation to the open offer. The page
numbers referenced i this cormgendum carmespond 1o hosa of the LOF,
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1. The revised schedule of actilles is as under
Revised Schedule
(Day and Date) "
Wednesday, April 09, 2025

Original Schedule
(Day and Datbe}

| Wednesday, April 09, 2025

Activity

Cate of Fublic Announcemant

13 | FATET SMae ! @1 offc A SN |08—11—-2025

et AfT dEe § O g | wee

Date of publication of Detalled Public Statementin the newspapers|  Monday, April 21, 2025 Manday, April 21, 2025

Meanday, April 28, 2025 Maonday, Agril 28, 2025

Last date for public announcement of competing offer(s) i Wednesday, May 14, 2025 | Wednesday, May 14, 2025

2
3. [Last date for filing of the Draft Letter of Offer with SEBI
4
5

Last date for receipt of comments from SEBI on Draft Letier of
Offer (in the event SEBI has nol sought carifications or additional
information from the Manager o the Open Offer)

Wednesday, May 21, 2025 | Thursday, September 13,

20259
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§. |ldentified Datal® Friday, May 23, 2025 Manday, Septernbar 22, 2025

7. [Last date by which the Letter of Offer to be dispatched 1o the
Public Shareholders whose name appears on the register of
mambers on the ldentified Dale

Friday, May 30, 2025 Monday, September 29, 2025

Last date for upward revigion of the Offer Price and/or Offer Size| Wednesday, June 04, 2025 | Friday, October 03, 2025

Last Date by which the committee of the independent directors of
the Target Eﬂmpani,' i5 required fo publish its recommendation 1o
the Public Shareholders for this Open Offer

Wednesday, June 04, 2025 | Frnday, Oclober 03, 205
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10, | Date of publcation of Open Offer opening Public Announcament
in the newspapers in which the DPS has been published

Thursday, June 05, 2025 | Monday, Octaber 06, 2025

11, | Date of commencement of the Tendenng Perod Friday, June 06, 2025 | Tuesday Qciober 07, 2025

{“Offer Opening Date™)

12. | Date of closure of the Tenderlng Period (“Offer Closing Date") | Wednesday, June 18, 2025 | Monday, October 20, 2025

1. 50T UPR (T W)
2. O e (T wEE)
forfin - 01102025, %104 - EmA

13, | Last date of communicating the rejection/acceplance and completion
of payment of consideration or retumn of Equity Shares to the Public
Shareholders of the Target Company

Tuesday, July 01, 2025 | Thursday, November 06, 2025

14, | Last date for publication of past Open Offer public announcemeant
in the newspapers in which the DPS has been published

Tuesday, July 08, 2025 Thursday November 13, 2025

1. Where last dates are mentioned for certain activites, such actvities may take place on or before the respective last dates.

2. There 15 no competing offer to this Cifer

3. Actual date of receipl of SEBI abservations an the DLOF,

4. ldentified Date & only for the purpose of determining the Equity Sharehalders of the Target Company as on such date to whom
the Letter of Offer would be sent by email. It is clanfied that all the equity shareholders holding Equity Shares of the Target
Company {registered or unregislered) (excep! the Acquirer, Seller, Promaters and Promeler group of the Targel Company) ane
etigible to participata in this Offer any time before the closure of this Offer. Furiher shares which are under lock-in and held by
persons other than promoters cannot be tendered in the open offer and if tendered will not be accepled,

2. The following paragraph has been added, it is to be notad thal the shares held by persans other [han the promaters during the
open offer period which are undar kock-in are not parmitied o be tendered in the open offer in accordanca with Ragulation 167(2)
of Ihe SEBI (ICDR) Regulations and if tendered shall nal be accepled in the Opan Offer” In the cover page, pages 10, 11 and
38 of the Letiar of Offer,

3. The words “Emerging Voting Capial™ has been repiacad with the words "Expanded Vofing Capital” throughout the documeant.

4. The followng have been included under the salient features of the SPA in Paragraph 1l A. 3 on Page 13 of the Letter of Offer -
. ‘Each Selier is the legal and beneficial owner of the respective Sale Shares.

{. The Sake Shares are fully paid vp and validly alfotted andior acquired as per all Apphcable Laws. The Sale Shares constitute
81.83% (Ninety-One Point Eigit Three Parcant) of the Existing Shara Capital of the Target Cormpany and 27.55% of the fully
diluted Expanded Voting Share Capital of the Target Company,

q. The Sabs Shares under the SPA are free and dear from all lien, claim, encumbrance, charge, mortgage and the like,

h, The transfer of the Sale Shares under the SPA is subject lo conditions precedant and standstd obligations,

I The Sellers have provided customary representations and indemnities in refation to the Target Company and the transfer of
the Sale Shares as per the terms therein,

|. The execution, delivery and performance of this Agreement by the Acguirers does naot violate any Applicable Law by which
the: Acquirers are bound or any agreement or cantract to which the Acquirers ane a party.

k. The purchase prce for the shares has been paid by the Acquirers on the date of the execution of the Agraement and the
shares will be transferred 1o the accounts of the Acguirers on completion of the open offer formalities under the Takeover
Regulations by the Acquirers and an payrent of the purchase consideration 1o the Acquirers. The transfer of shares shall nol
be more than 180 days from the date of the payment of considerabion.

[. Payment of consideration shall be made after completion of the open offer formalities under the Takeover Regulations.

m. The share that are being allotted in the proposed preferental alotment is being kept in & separale escrow account while the
shares under the SPA will not be kept in a separate escrow acoount.

n. For more specifically defined terms and other details of SPA, Public Shareholders of the Target Company may rafer to the
SPA, which would be available to them for inspection during the Tendering Period at the Office of the Manager 1o the Offier”

5. The updated slatus regarding the preferential alioiment, - “The in-principle approval from the BSE was oblained on July 01, 2025,
shares wera allotted on July 05, 2025 and listing approval has been obiained on July 25, 2025 and trading approval for these
shares has been obtained from the BSE on August (8, 2025" has been included in Paragraph Il A. 4 on Page 14 of the Letter
of Orffer

6. Paragraph It A 5 on Page 14 of the Latter of Offer to read as "Pursuant to the proposed praferantial izsue and the SPA, the
Acquirers will hoid 70.55% (Seventy Point Filly Five Percent) of the Expanded Voting Share Capital ! Total Vobng Capital of the
Target Cormpany.”

7. Paragraph [l A 8 on Page 14 of the Letier of Offer to read as "Consequent upon acquining the shares pursuant to the proposed
preferential msue and the SPA, the post preferential shareholding of the Acquirers will be 70,55 000 [Seventy-Lakhs Fifty-Five
Thousand) equity shares constibuting 70.55% (Seventy- Point Fifty Five parcent) of the Expanded Voting Shara Capital / Total
Voting Capital of the Tanget Company. Pursuant to proposed preferential issue and the SPA, the Acquirers will be holding substantial
stake in the Target Company. Accordingly, this Offer is being made in terms of Regulations 3{1) and Requlation 4 of the SEBI
(SAST) Regulatons, 2011°

8. The sentence. “The equily shares have been allotted after the recsipt of approval of the shareholders and recsipt of in-principle
approval from the BSE on July 01, 2025 has been included in Paragraph |1l B 15 on Page 17 of the Letter of Offar.

8. The Board of Directors of the Target company at Paragraph VI ¥ on Page 24 of the Letter of Cffer to read as under; “As on date

YASH TRADING AND FINANCE LIMITED

(“Target Company™)

Corporate |dentification Number : L51900MH1985PLC036794
Registered Office : 103, B Wing, Ansa Industrial Estate, Saki Vihar Road, Sakinaka
Andheri (East), Mumbai - 400072, Maharashtra, India
Tel. No. ; 91-22-2272 0000; E-mail ; yashtradingandfinancelimited@gmail.com
Website : www.yashtradingfinance.com

Lavjibhai Mangroliya (“Acquirer

Recommendations of the Committee of Independent Directors (IDC) on the Open Offer to the Shareholders
of Yash Trading and Finance Limited (hereinafter referred to as “The Target Company”) By Vasantkumar

1"), Madhubhai Nanjibhai Viekaria (“Acquirer 2"), Pavankumar Dhirajlal

Trivedi (“Acquirer 3"), Vinubhai Nanjibhai Vekaria (“"Acquirer 4"} and Manan Pavankumar Trivedi
(“Acquirer 5") (Hereinafter collectively referred to as “Acquirers”), under Regulation 26(7) of SEBI
(Substantial Acquisition of Shares and Takeovers) Regulations, 2011

1. | Data

Seplember 30, 2025

2. | Name of the Target Company (TC)

Yash Trading and Finance Limited

3. | Details of the Offer pertaining to TC

Qpen offer for the acquisition of wp to 26,00,000 (Twenty Six Lakhs) fully paid-up Equity
Shares having a face value of ¥ 10 (Rupeas Ten only) [*Offer Shares®), reprasenting 26.00%
{ Twenty-Six Percent) of the Expanded Voling Share Capital of the Target Company on a
fully diluted basis, as of the tenth working day from the closure of the tendering period of
the open offer, for cash al a price of T 121- (Rupees Twalve only) per equily share, from the
publc shareholders of the Tanget Company (*Open Offer’}. It is to be noted that the shares
held by persons other than the promaters during the open offer period which are under lock-
in are not permitted to be tendered in the open offer in accordance with Regulation 167(2)
of the SEBI (ICDR} Regulations and If tandaned shall not be acceplad in tha Open Offer.
Thie Public Announcement dated April 09, 2025, ("PA Date’), the Detailed Public Statement
dated April 21, 2025, 2025 ("DPS’), the Draft Letler of Offer dated Apel 28, 2025, 2025
{(*DLOF7), the Letter of Offer dated September 28, 2025 ("LOF") and the Comigendum to the
DP5 dated September 30, 20235 ("Corrigandum”) have been issued by Corpwis Advisors
Private Limited on behalf of the Acqueners.

4, | Mamels) of the acquirer and PAC
with the acquirer

1. Vasantkumar Lavjibhai Mangraliya {“Acquirer 17,

2. Madhubhai Nanjibhai Vekaria (“Acquirer 27,

3. Pavankurnar Dhirajlad Trivedi [*Acguirar 37)

4. Vinubhal Nanjbha Vekana {"Acquser 47} and

5. Manan Pavankumar Trivedi [*"Acguirer 57)

There are no persons acling in concert (PACS) with the Acguirers for the purposas of the
Open Offer.

5. | Name of the Manager to the offer

Corpwis Advisors Private Limited

Address ; G-07, Ground Floor, The Summit Business Park. Andhen Kurla Road, Behind
Gury Manak Petnol Pump, Andiven East, Chakala MIDC, Mumbad, Maharashira, India, 400003
Tel No. : +81 22 4972 9990; Fax Mo. : NA; Email : openoffer.yashi@corpwis.com,
Website : www.corpwis.com; Investor Grievance Email : investors@corpwis com;
SEBI Registration Number : INMOD001 2962

Validity - till 31.012022

Contact Person : Nikunj Kanodia

of this Letter of Offer, the Board of Dwectors of the Target Company comprises of the following

&, | Membears of the Commilles of
Independent Directors {Please
indicate the chairparson of the
Commiltes separately) (here after
referrad as “IDC™)

Ms Akansha Vaid (DIN : 02T96417) - Chairperson

Mr. Amarendra Mohapatra (DIN ; D3609521) - Member

M Akhil Nair (DN ; 07706503) - Member

Mr. Shitalbhai Mohanbhai Patel - (DIN ; 10983728) - Member

7. 110G Member's relationship wilh the

The members of the 0T are indepandant direclors on the Board of Direclors of the Target

(Source: www.mca.com); [waw.bseindia com); website of the Campany

fote : Ms Himani Boathra Independent Diraclor has resigned with effect from Apell 08, 2025 Mr Bharatkumar Pramodbhal Suchak

Imdependent Directar has resigned with effect from Apni 09, 2025

10. The financial statements of the target company on page 26 of the Letter of Offer has beenupdated to include the profit and
loss account and balance sheel for the financial years ended March 31, 2025, March 31, 2024 and March 31, 2023

11. The defails of contingent liahilties have been included on page 28 of the Letter of Offer as under -

The details of the Confingent Liabilities of the Company as on March 31, 2025, are as under ;

A3 atthe year-end, following are the disputed stalutory dues outstandng as per Income Tax site. However, the Company has filed

appeal before the Income Tax Appellate Tribunal {ITAT) against tha appeliate order and the appeal has been ruled in favour of the

Company. However, the Income Tax Website has not accounted for the same and there are no dues as on date:

Sr. ; ; ; - "
Na. Mame of Directors Designation Date of Appointment TC (Director, Equity shares owned, |Company,
1 003849283 Dinesh Mundhra Non-Executive Director January 22, 2022 any other contract / retationshap), if Nﬂ;a of the Smemherl's::nf [h::' IDE{ET E}ﬂ'!.- 31:|I1J:ilt:,r shares or have enterad into any contract
2| 02796417 Aakansha Vaid Independent Director December 19, 2024 il i il bt b ol sl
7 D3R0957 ] o dra Mohapat T ———— AP —— T 8. | Trading in the Equity shares ! ather [None of the IDC Members have traded in any equity shares | other securities of the Company

b il i ) plamer 1. secunties of the TC by IDC Members | during 3 period of 12 months prior to the dateof Public Announcement and the period from
4 the dale of the Public Announcement fill the date of this recommendation,
5 07706503 Akhil Nair Independent Director March 10, 2025 4. | IDC Member's relaticnship with the [None of the IDC Members have any relationship with the Acquirer.
il 10985723 Shitaibhal Mohanbhai Fatel Independent Director March 10, 2025 acquirer {Director, Equity shares

i
7 10989282 Vishvajitsinh Difipsinh Jadsja Managing Director & GFO March 10, 2025 owned, any other contract |
relationship), if any

10, | Trading in tha Equity sharas | other
securities of the acquirer by DT
Members

Mot Applicable

11, | Recommendation on the Open offer,
as 1o whether the offer is fair and
reasonable

The IDC is of the opinion that as of the date of this recommendation, the Offer Price of
Rs. 12 (Indian Rupeas Twelve) par equity shara offered by the Acquirer is {a) in accordance
with the regulation prescribed under the SEB| (SAST) Reguiations, and (b) the Opsn Offer
appears to be fair and reasonable.

Shareholders should independantly evaluate the Offer and make an informed decision.

Assassment

Date on which demand |Outstanding demand

Demand Identification Number Ak
is raised {Im Rs.)

- Section Code
Year

12.| Summary of reasons for
recommendation

(IDC may also invile attention o any
other place, £.9. company’s website,
where its defailed recommendations

The shares of the company are nol frequently traded . The current market price is Re 177.35
per share, but the shares are under GSM Survellance Stage 2 and as per the BSE the scnp
PE is greater than 50 for the previous four trailing quarters, The open offer price is based
on the valuation report submitted by a regiziered IBBI Valuer, Hence the open offer price

1. Except as detailed in this Corrigendum, all other terms, conditions and contents of the Open Offer and the DPS remain
unchanged, The aforementioned developments | amendments have been incorparated in the DLOF / LOF

2. The Acquirers accept full responsibility for the informatson contained in this Corrigendum (other than such information which
has been obtained from the public sources or provided or relating to and confirmed by the Target Company), and also for the
obligations of the Acquirer as [aid down in the SEBI (SAST) Regulations and subsequent amendments made thereof and
underiakes o compdy and full the same.

3. This Corrigendum will also be available on the webaste of SEBI &t www .sebi govin

ISSUED BY THE MANAGER FOR AND ON BEHALF OF THE ACQUIRERS

COVRPWIS

CORPORATE WISDOM

Corpwis Advisors Private Limited

Address : G-07, Ground Floor,

The Summit Business Park, Andheri Kurla Road

Behind Guru Nanak Petral Pump, Andhen East, Chakala MIDC
Mumbai, Maharashtra, India, 400093

Tel No. : +97 22 4972 9590, Fax No. : NA

Email |d : opencffer yashi@carpwis.com

Website : www.corpwis.com

Investor Grievance : investors@corpwis.com

SEBI Registration Numbar ; INMOOD012962; Validity : bl 31.01.2028
Contact Person : Nikunj Kanodia

any

200708 1441) 2005200851007063324C March 21, 2010 249,624 atong with writien advice of the of T 12 per equity share is fair and reasaonable.
200708 133C 2014200851115285205C March 27, 2015 264,630 independent advisar, if any can be | The statement of recommendation will be available on the wabsita of the company at
200607 254 2022200740410098583C August 08,2002 415,123 s2€n by the shareholder) waw.yashiradingfinance.com.
Grand Total 829377 13.| Disclosure of the Voling Pattem The recommendabions were unanimously approved by the membersof IDC.
OTHER INFORMATION 14. | Details of In-:iaperﬂem Advigars, I |MNone

16, | Any ather matiar(s) 1o be highlighted

Mang

Flace : Mumbal

Date : September 30, 2025

To the best of our knowledge and belief, after making proper enguiry, the information contained in or accompanying
the statement is in all matenal respect true and correct and not misleading whether by omission of any information
or otherwise and includes all the information required to be disclosed by the Company under the Takeover Code.

For and behalf of

The Committee of Indapendent Directors of

Yash Trading and FinanceLimited

Akansha Vaid

Chairperson - Committee of Independent Directors

epaperjansatta.com
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This advertisemant is for information parposes only and does nol constilube an ofer or an
invitation or & recommendafion Io purchase, to hold or sell securities, This is not an
announcement for the aflér document. All capilalized terms used herein and nol defined herein
shall hawe the meaning agsigned to them in the Letter of Offer daied August 29, 2025 the “Letier
of Ofter” or ("LOF") Hied BSE Limited (“BSE"] and the Securities and Exchange Board of India
{“SEBI").

«» [ECO HOTELS AND RESORTS LIMITED

THE ECO {Formerly known as Sharad Fibres & Yarn Processors Limibed)
Nt il {CIN- L35 701 KL1987FLCOS93AT)
Dur Company was angirally incorporated az “Sharad Fibres & Yam Processors Private Limited” at
Mumba, Mabarashira as a Privale Limited Comgany under the provisions of tha Companies Act
1856 vide Cartificate of mcorparation dated July 02, 1967, issued by the Registrar of Gompanias,
Mumbai, Maharashira: Subsequently’ Cormpany al e Exdra-Ordnary General Mieting dated
Novermher 27, 1982, converted imto Pubdiz Limited Company and the names was changed to *Sharad
Fibres & Yarm Processors Limited” vide the Certificate dated April 06, 1993 approved by the Fegistrar
ol Companies, Mambai, Mabarashira. Fuorther e rame of Ehe company was changed b "Eca Holels
ant Rasorts Limited” at the Exdra-Ordinary General Meeting dated February 2. 2023 and recaived &
Fresh Certificate of incarparabian dated April 18, 2023, issued by Regiztrar af Companies. Mumbai,
Maharashira, Far further datads plaasa reler 1o tha section fited “General Infarmakan” beginmg an
page 58 of tha Lethar of affer

Regisiered Office: £7/F446, Basin Road, Cachin, Ernakulam High Court.

Ermakulam GE2O31, Kerala, India.
Corporate Difice: Block Mo 4, Second Foor Raj Kahal Bailding,
Veer Nariman RBpad. Chunchgate, Mumbai, Maharashira, India, 400420,
Ted: + 81 22 44550546, Email id: investorrefations@ecohotels.in; Website: woww.ehrind.in
Contaci Parsom; Ms. Nadhe Baldwa. Company Sacretary & CompEanca Officer

PROMOTERS OF OUR COMPANY: MR. THOMAS JOY,
MR. SUCHIT PUNNOSE, M/5. MODULEX MODULAR BUILDINGS
PRIVATE LIMITED AND M/S. ECO HOTELS UK PLC.

CHED

ISSUE OF UPTO 1,28,76,808 PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF
RS.10.00 EACH ("EQUITY SHARES™) OF ECO HOTELS AND RESORTS LIMITED
("ECOHOTELS™ OR THE "COMPANY™ OR THE "ISSUER"} FOR CASH AT A PRICE OF RS.
15.20 PER EQUITY SHARE (INCLUDING PREMIUM OF RS, 5.20 PER EQUITY SHARE)
(“ISSUE PRICE") FOR AN AGGREGATE AMOUNT NOT EXCEEDING RS. 1,957.27 LAKHS
TO THE ELIGIBLE EQUITY SHAREHOLDERS DM RIGHTS BASIS IN THE RATIO OF 1(0OME)
PARTLY PAID-UP RIGHTS EQUITY SHARE FOR EVERY 4 (FOUR) FULLY PAID-UP EQUITY
SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, I.E.
AUGUST 28, 2023 (THE "ISSUE"). THE ISSUE PRICE 15 1.52 TIMES OF FACE VALUE OF
THE EQUITY SHARES. FOR FURTHER DETAILS, PLEASE SEE THE CHAPTER TITLED
“TERMS OF THE IESUE™ ON PAGE 152 OF THE LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Dwactass of our Compamy thanks 3ll 15 sharehodders and invastars Tor Their
response to the Company's Rights |35ue of Equity Sharas, which opened for subscripfion on
Monday, Sepiember 0B, 2025 and closed on Monday, Septemibser 22, 2025 (lssue was
partar schedubad 10 close on Wadnesday, Septembar 17, 2025 which was extandod to
Monday, September 22, 2025)and the last date for On Markel Renuncidtion of Righis
Entitlernents was Thursday, September 11, 2025, Out of the fotal 1,287 Applications for
2.01,67.312 Rights Equity Sharas, 566 Applications fer 10,52 GEG Rights Equity Sharas
were rajecied on fechnical grosnds and 100 Rights Equity Shares wers rejected on grounds
of "partial rejections” as disclosed in the Letter of Offer. The tolal numbers of valid
applications were 721 for 1,91,14,546 Rights Equity Shares, which was 148 44% of the
numiber of Righls Equity Shares aliotied undear the 1ssue, Dur Company in consultation with
Registrar to the Issue and BSE Limited ("BSE"}, the Designated Stock Exchange on
Soptember 26, 2025, approved tha allofmant of 1,28,76 808 partly pald -up Rights Equity
chares fo the successhul applicants, In the [ssue, no Rights Equity. 3hares have bean kapl in
abeyance. All valid zpplications have been considered for allotment.

1.The break -up of valid applications received through ASBA (after Technical Rejections)
is given below;

Niaibes i Humber of Rights Number of
Humber of Equity Shares Allotted Rights
apptcants | | ey |~ Aaalnst vali Equity
PP applications R additional shares Shares
received Enlllﬁtm () (including fractional Aliotled -
shares accepled) (B) [A+B)
Eligie Equity
Shareholders 65T 45,20,753 74,38,.029 1,19,50,642
Remouncaes | i 917,126 0 917,126
Tol | T2 54.37,879 74,38,929 1,28,76,808
2. Infarmation regarding applications received:
Appicationg .
Ditegery sy Equily Saaes Applied for Enuity Shares Allailed
Humier % Hemier | Welm(lefs) | % Memaer | Walee (eRs) | %
Ejt:-:ﬁ'""‘r:ﬂ 1223 | 950%% | 17B74006 | 6702122200 | BRGIN | 11859602 | 4544679160 | D2EOR
Fenwuncss | 14| 497 [ P193306 | BT SR | 1178 | 9716 | SBSUA) | TN
C Tetsl [ 1,287 [ 9D080% | 201,67,31% | 7635 TAGAD | 100005 | 1,29, 76,808 | 438 31,670.80 | 100.00%

Intimations for Allotment / Refund / Rejections Cases: The dispatch ol allatmant advice
cum refund infimation and intimation for rejection, as applicable, has been completed on
september 30, 2025, The instrections to (i) Seff Certified Syndicaie Bank [(“SCSBs™) for
unblocking o lunds in case of ASBA apphcations ware givan on Saplamber 26, 2025, The
lizting application was executed with BSE on September 23, 2025, The credit of Equity
=hares In demateriabzed form to respective demat accounis of Alloftees has been complefed
with NSDL and CDSL on September 30, 2025, No physical shares were alioftad inthe Righs
|zsu8. Pursuant tothe listing and frading approvals granted by BSE, the Equity Shares alloted
In the lssue is expected to commence trading on BSE on or before September 03, 2025. In
accardance with SEBI circular dated January 22, 2020, the réquast for axinguishment of
Rights Ertiflemant will ba sent to NSDL & COSL on or before $oiober 01, 2025,

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED DN THE
STOCK EXCHANGES ONLY IN DEMATERALIZED FORM.

DISCLAIMER CLAUSE OF SEBL: The Draft Letter of Offer has not been filed with SEBI in
terms of SEBI ICOR Regulations as the size was of Rs. 1,957, 27 Lakhs which 15 less than Rs
5,000 lakhs. Qur Company is in compliance with first proviso 10 Reguiation 3 of the SEBI
ICOR Requlations and our Company has filed the copy of the Latter of Offer prepared in
accordance with the SEBIICDR Ragulations with SEBI Tos informatian and digsemination on
the website of SEBI i€, werw.2abiomin

DISCLAIMER CLAUSE OF BSE (Designated Stock Exchange): It is to be distinctly
understood that the permission given by BSE Limited should not, in anyéay, be desmed or
construed that the Latter of Otfer has bean cleared or approved by BSE Limited; nor doas it
certify the correctmass or completeness of any of the contents of the Letter of Offer. The
Investors arg advised to refer to the Letter of Offer for the full text of the "Disclaimer Clauss of
BSE" beginning onpage 147 of the LOF

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE EITHER THE
MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS OF THE
COMPANY.

REGISTRAR TDO THE ISSUE
BIGSHARE SERVICES PRIVATE LIMITED
Office No.; 56-2, 6° Floor, Pinnacle Business Park, Naxt 1o Ahura Centre,
Mahakali Caves Road, Andheri {East), Mumbai- 400093,
Tel Mo, 022 626382007 62638264, Fax No.o 022-49186195
@ E-mail: nghfsissusmbigsharconing ¢om. com
Website: www higshareondine com
Contacl Persan: Mr. Suraj Gupla
SEBI Registration Number: [INRDO000T 385
COMPANY SECRETARY AND COMFPLIANCE OFFICER
Ms. Nidhi Baldwa
E7 6446, Basin Road, Cochin, Ermakulam High Court, Emakulam 682031, Kerala, India
Email: invesiorralatonsi@ecaiatils.in / cashamdiibres 202 2i@gmail com
Website: wwwehrlindiaim; Tel: +91 022-4455 0546

Investors may contact the Registrar to the Issue or the Company Secretary and Comgliznce
Ofiicar for any pre- Issue’ posi-issue relaled matters, All grievances rel ging to the ASBA process
may be addressad o the Begisirar to the [ssue. with a copy 1o the SCSB. givieg full defais such
as mama, adkiress of the appicant, numbsr ol Equily Shares applisd o, amount blocked, AS8A
Account numbes and the Designatad Branch of the 3658 where the GAE ar the plain paper
application, as the case may be, was submilled by the ASEA Investors.
ECO HOTELS AND RESORTS LIMITED
(Formedy known as Sharad Fibvas & Yam Processors Limited)

O Behall of the Board of Directors

ad/-

Vinod Kumar Tripathi

Date: September 30, 2025 Executive Chairman
Place: Mumbal DIN; 00798632

Disciaimer: Dur Company s propesing, subjectto receipt of reguisite approvats, marked condifions
and pther consklerafions, bo k55 Equity Shares on A rights basis and has filed a Letiar af Cifar dated
August 28, 2025 will the Securilies 2nd Exchange Board of India and BSE. The Letter of Offer is
avakzhle on the website of SEBI at wyww sebi gov.in, websie of Stock Exchange where the Equity
Sharas are listad e, BSE at www hsaindia.coen. Imvestars should note that mvestment in squity
Shares invahios a high degree of nsk and ane reguosiod b oeler fo e Leter of O0ar including he
gection “Resk Factors® beginning on page 24 of the Letter of Offer. This announcement has been
pregared for publication in India and may not he released in the Unibed States. This announcement
daes nol constitube am afer of Rights Equity Shanes Tar sabe i any jursdiction, incleding the Unibed
Gtates, and any Rights Equity Shares described in this announcement may not b offeed or soid in
the Uned States absest ragistration wnder the US Securifies Act of 1933, a5 amended, ar an
E:-:Enlpljtlu Iriam registation. There will be no publlic effeing of Rights Eouily Shares in the Unitad
Lates
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Possession Notice (For Inmovable Property) Rule 8-(1)

Whereas, the undersigned being the Authorized Officer of IFL Home Finance Limited (Formerly known as India
Infoline Housing Finance Ltd.) (IIFL-HFL) under the Securitisation and Reconstruction of Financial Assets and

Enforcement of Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Premier ARC [k g ; : £ _
Rule 3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by the Authorised Officer Websile: |"I'l'[|}5...'BLJG|.'IGI'l.EI"GI| .co.in; CIN-UB5999MH2002PLC134884

gifvt:ﬁ tgotmhgaggrrtgv&g? fnfgrmeg&ﬁ;f?r:rg‘gﬁésraﬁgot?‘idu*:%r:rigigbneégwh;% rti‘l)(aemtg%:sf:g:?;’nngftkt:ﬁeispPoe;::% PUBLIC NOTICE FOR SALE THROUGH ONLINE E-AUCTION IN EXERCISES OF THE POWERS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
. . ! ; . . . | INTERESTACT, 2002 (SARFAESIACT) READ WITHRULES G, 8 &2 OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002.
?fvig??r? g;]r?irci{;,p :LOJV t;]r; %ﬁ%ﬁ?ésiﬁ SLE,‘;X;?rjrg‘;{‘ef?g{,eydc‘;ﬂtﬂ,”n“eg‘”ndo"ftf Zcet;?r\},ﬂtﬁ(ﬁ])eogrtgse?@%muf;y 322”2‘5; Notice is heraby given to the public in general and o the Bclrrﬂwef-,s] Guarantor (=) / Mortgagor (s), in partnr:ul:a.* that the I:unluw described immaovable propertyfies morigaged/charged to the Asset Recanstrection Company (Indéa)

with the property will be subject to the charge of IFL HFL for an amount as mentioned herein under with inter- Limited, acting inits capadity as Trustes of Arci-Trust-2025-008( ARCIL') (pursuant o the assignment of financial assed vide registered Assignment Agreements], will be sokd on “As is where is”, “As is whalis”, “Whatever there is"

Asset Reconstruction Company (India) Ltd.,

Acting in its capacity as Trustee of Arcil-Trust-2025-008
rc I Arcit office: The Ruby, 10th floor, 29, Senapati Bapat Marg, Dadar (West) Mumbai-400 028
Branch Office:Office No. 1008, 11th Floor, Westend Mall, Janakpuri District Cenire, Janakpuri, New Delhi PO: 110058

FORM G {Reissued)
INVITATION FOR EXPRESSION OF INTEREST (EOI) FOR

M/S METROPOLIS LOGISTICS PRIVATE LIMITED
DEALING IN LOGISTIC SERVICES, WHICH INCLUDES SURFACE
TRUCKING SERVICES, WAREHOUSING SERVICES, AIRLOGISTICS
SERVICE AT SOUTH WEST DELHI MAHIPALPUR, NEW DELHI-110037.
[Under sub-regulation (1) of regulation 36A of the Insgohvency and Bankrupicy Board
of India {Insolvency Rasolution Process for Corporate Persons) Requlations, 2018)

RELEVANT PARTICULARS

1 'N:ll'u: of the corporate debiar along |I'I /S METROPOLIS LOGISTICS PRIVATE LIMITED
|'with PARYCIN LLF No, | CAN Mo, UG4200DL2012FTC231388
: ; _|PAN Mo, RAHCMTABIL

2 | Address ol the registenad aflice H&glﬂmd Address: Plol No, 50, GF, K0, No
1128, B-Block, Rangpuri Extension, Mahipaiour,
aouth wvest Dsil - 110037, India (a5 per BLA)
Business Address; 7-48, Second Floar, Okhia
Irdlustrinl area, Phase-2, New Delhi-1 10020 (A= pai

| Suspended Blanagement and Direcior af G

d '_IFh_ of #websits | it ww. esdra el sl oegistics. com

4 |Detads of place whede [he majority (248, Second Floor, Okhla Indusivial area, Phase-2,
| Of fixgo as=e1s ane located {Rewi Dalhi-110020

5 |mstafed capacity of main products’ [Mot Applicabla

6 |Quanlity ard value of main [ A5 per Audiled Bafance Shesl as of 2025 - 2024
{praducts/ services sald in kst Renvanua from operation s 61,15 Grones. (approo. ).
| hinancial year Fierther d21ails can be sought by prospeciive

| rasoluton applicams wia a mail by raising request at
[ ezl irproetrapoliglegistics@amallcam

3__:r-.lumhp.r of employess! workmen |3

a iFuIIrlF:l datails Echsding last 13t 03 2024

i avaitable financial statements (with  [Details can be sought by prospective resolulion
fsohedules) of two years, llsts of applicants via @ mail by raiseng requeast al email;
{credibars are available af URL: lirprmetrapolisl pgistcsaagmiail.com

g iEIiuibﬂil'g' far resalutan appicants 'D::Iailu can be saught by peaspetlive resohulion
mnu:lnr section 25021 (h) of the Code |applicants via a mail by raising requast at email;
|-] 1l.l.||l’||1ln"' .,|' I,I-.L |||,||'| 5 |=,'||_||_|I| ||:-;|| |I'!,|:|-'.|.-I_|Ir'l"ll| cam

10 IFL.'.'ISL[I last date for receips of [16-10-2025
| exprassion af interest

A iHe'.llsn-:l tiate of issue of provishonal i!b—-lu-EDEh

i|i$[ ol progpacive resaolafion
| applcants |

12 |Ravised last date for submission of iSE'-1':I-2IZ'EE
{abactions o provisional list

13 iF:&-.-i.f:El'] date of issise of final B ol [08-11-2025
| prozpective msolubon apphcants

14 |Revised date of issue of information | 13-11-2025
| rrestrand e, evatuatan matrix
ia-'llj requiest for resofulion plans. o
| prospacinee rasolulion applicants. |

15 |Fevised last date for submission of |[15-12-2025
{resalubian plans. I

~ e e

16 | Process email io 1o subomse irprmetrapolisiogisicsagmail.com
|Expreszson of Inlerest

17 |Datals of e Cocporate Debtor's  |M3ME
{Registration status a5 an MSME | UDYAM-OL-10-0005651

Sdi-

Rashan Lal Jain

Resolution Professional

Metropolis Logistics Private Limited

Email: irpmetropoliskegisticsi@gmad com |, roshanljaimi@yahoo.co.uk

AFA Valid up to; 31.12.2025

Registered Address: AN-46 B, Shalimar Bagh, Morth West Delhi, Delhi- 110088
Communication Address: Mavanl Reslrucluring Sendces LLP,

Dated: 01.10.2025 5 - 378, Panchaheal Park. Mew Dathi, 110017,
Placa: Mew Delhi Mobila. Mo: +9313393895

Anand Rathl Glabal Finance Limited, Express fomne

A R & Wing, &th Floor, Western '::uﬂ!;s Highway, '
NA ND ATHI Goregaon (E), Mumbai - 400 063 India
Mobale: +21 OELIEE793] | Website: www.rathi com

E-AUCTION SALE NOTICE

Motion is hereby given to the public in general and in particular to the below Borrower/Co
Borrower /s fGuarantor that the below described Schadule immovabde preperty intar alia
secured to Anand Rathi Global Finanee Limited [“ARGFL' ] (Secured Creditor) having Loan
Account No, APPLOGHL1STE APPLODDDE12] the Constructive Possession of which has
been taken by the Authorised Offloer of ARGFEL, will be zold by an Gnline e-Auction
through webdite h1tr.|'-::.|".-",.nr‘.._sr"-:i.u'._r:ti-:_:-nri_gn:_'r.mﬂ on the date specitically mantioned in
Schedule, onan “As iswheare i5” B "As iz-what 157 and "Whateyer there is" basis towards
recovery of total sum specifically mentloned i Schedule and the contractual inberasy
thereon and other cost and charges Gl the date of fealisation brom Borrower/Co
Bofroawver fsfGuarantor as mentioned bedow

Mame of the Borrower: M/s. Vrindavan Mall [Borrower) KH.%0.27/18,24_ Near Parshu |
Ram Dharamshala, Shiv Bam Park, Nanglod, South West Delki, Delhii 1100401,

Meme of the Co-borrowers: Mr. Mano] Kumar [Co-Borrower) (1) House Mo-55 Manglol |
Extn 3, Nilothi, \WEST DELHI, New Defhi- 110041, {2} KH.No.27/18,24, Near Parshu Ram |
Dharamshaka, Shiv Bam Park, Manglol, South West Delhi, Daelbiz 110041, Ms, Neatam (Co=|
Borrawer) (1} House Mo -55 Nanglod Extin 3, Nibathi, WEST DELHI, Mew Delhi- 110041}
(Z}YEH Mo, 27/18, 24, Mear Parshu Ram Dharamshala, Shiv Bam Park, Nanglol, South West
Defhi, Delhi: 110041, G -
Property Address: Built Plot No, 55, area measering 100 Sq. Yda., Qut of Khasra Mo, |
34/22, Situated in the area of Village Nanglod Jat, Delhi State, Colony Known 3s Mangloi
Extenszion, \WEST DELHI, Delhl:110041. East: Other Proparty , West: Flot Na. 54,, Narth; |
Road 206, South: Road 150

Outstanding | .ﬂ.mn:nu nt -,aE per dernann:r nl:I‘tIl:E akong | '.l'.'lth Ltur: |n.ere-5t anu:l |:|:-st]

Rs. El ?ﬂ IEE.."— |:H ;pees ':-lxtg.- One Lakhs | Rs.9, ﬁd T35/ IHJPEI'.-E- Nine Lakhs bn»:":.-
Sevgenty Thousand Four Hundred and Fear Thousand Sewen Hundred and Thirty

Twenty Mine Only] Five Onkyl
Date of Kuction 4" November 2025
Reserve Price Rs. 11611800/~ (Rupees One Crore Siktesn Lakhs
Eleven Thousand Eight Hundred Only)
Earnest Money Deposit 10% of thie Reserve Price
Minimum Bidincrement Amaount ﬁ;_zﬁ.':":-:}_-f
Date and time of inspection of property ?'-‘. Detober 2025
forintending purchasers _Fr-:-m 10am tod pm

e e e e — L TR R ey

Diateand Time for submisson of lenderform| 27 Cctober 2025
.i:lrguuihtfﬁ"i'.dn:llrrq'rﬂh-rﬁmjhﬂ ERAD et | U toed 00 PR with KYC documents

Date & time of opening of online offers {4” November 2025 Between 1100 am and 1.00PKM

Mote: The mu_-ndmg_h:ddufpur:hagzr may wisit Anand Rathl Group webslte-l
wwiw.rathi.com !nr :m:alllerrmandmnﬂlllumregardlngau:tlnn pruc.-_-edmgs |

Swr e e

This Publication is also 30 "’a'.'s. notice st pulatad under rule 9| :. and B(5) of 5-EL'I..IF-'|:'|-'
Interest {Entorcement ) Rules, 2002 to the above Bormower, Co-Borrower/s/ Guarantor

Diate: 30th Sepl. 2025 Sdf- Anand Rathl Global Finsnee Limited
Face: Dalhi Buthorized Signatory

Anand Rathl Glabal Finance Limdted, Express Zone

A Wing, Bth Floor, Westermn ':HFI':'-E;S. Highway, '
ANA ND RA TH!'. Goregaon {E), Mumbai - 400 063 India
Mobila: +51 BE1IRET793] | Waebsite: www.rathi.cam

E-AUCTION SALE NOTICE

Motios s heraly ghven to the pablic in general and in particular to the below BarrawserCo-
Besrronwerfs/Guarantor that the below described Sehedule imimovabla property inter adia
secured to Anand Rathi Global Finance Limited [“ARGFLY| (Secured Creditos) having Loan
Account Mo APPLDDDOELTE the Constructive Possession of which has been taken by the
Authoriced Officer of ARGFL, will be cold by an Online e-Auction thiough website
https:/fsarfaesi auctiontigernet on the date specifically mentloned in Schedule; on an “Asis
where 5" & "As i what 5" and “Whatever there is” basks fowards recovery of total sum specificaly
mentionad in Schadule and the contractual interest thereon and ather cost and chagges till
the date of reabication from Borsowes /Co-Basrower/s/Guarantor as mentioned below:

Mame of the Borrower: All the Legal Heir of Bidhayak Acharyya (Since deceased]|
(Borrower), G-1,/104 Top Floor Ramkrishna Apartrment Benpali Colory Mahavir Enclava |
Palamwillage South West Delhi110045, |
Mame of the Co-borrower/s: Mrs. Dipannita Acharyya (Co-Borrower), G-1/104 Top|
Floor RamErishna Apartment Bengali Colony Bahavir Enclave Palam willage South Wst |
Dialhi 110045, |
Property Address :Entire Third Floor with roof terrace rights, aut of Property Bearing Mo. |
RE-G-1/ 1084 area measuring B0 50. Yards, .o, 75,249 5. Meters, oul of Khasra No 7044,

Village of Falam, Delthi State of Colony known as Mahavir Enclave, New Dalhi- 110045, |
SOUTH WEST DELHI, New Delhi, India. Four boundaries of the property: - East :- 1Bft
Wide Road, West:- Dther's Property, North:- Other's Property, South:- Othar's Property

Cutskanding Amount (a5 per demand|Rs, 29,84, 132/ (Rupees Twenty Mine Lakhs Eighty|
notice along with futurginterest andeast) | Fowr Thousand One Hundred Thirty Two Onby

Date of Buction 4"November 2025

Raserve Price . 3-ESI:IEII:II:|,|'- |Rupees Thirty Eight Lakhs Fifty
Thow 541!'1{! Cinlyd

Earnest Mcnsﬂ.- Depuslt 10% of the Reserve Price |

M1n|m¢rr Bid | _-I:lll:r-E“?'!-ﬂ't Amgunt As ;IJ li;!i:-i“'f

D-.-\IL-I:' anil rlrnl: of |r|5r.u:'|:tmn of | r.urr.lpc'rr'.' 2-3 Dctnh:r:-.‘l.'l? ]

ru:-rlﬂtenu:llr'-p purchasers From11lam tod pm

S TR R ———

Diate and Tirne for submission of Tenderform| 2 7. October 2025

along with KT doouments) Proof of ERAD ete. | Lip to 4, 00 PR with EYC documents
Date & time of apening of online offers |4 Novemnber 2025 Batween 11:00am and 1,0OPM |
Mote: The intending bidderfpurchaser may visit Anand Rathi Group website
wewi rathi.com for Iiﬂ:l“I:l:'I'ITI!ﬂﬂdtﬂnﬂ't|nﬂll’¢ﬂl’ﬂ|ﬂ5£tﬂﬂn prnl:::-edlﬂg:.. I
This Publication is alzo 30 days’ notice stipulated under rule 9(1) and BI5) of Securty
Interest {Enforcement) Rules, 2002 to the above Bormower/Co-Borrower/sfGuarantor.
Date: 30™ Sept. 2025 Sdf- Anand Rathi Global Finance Limited
Flace; Delhi Authorized Signatory

est thereon."The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If the bor- and "Without recourse basis™ by way of online g-auction, for recovery of ouizianding dues of iogether with further interest, tharges and costs etc; as defailed below in terms of the provisions of the Securitzation and

rower clears the dues of the "IIFL HFL" together with all costs, charges and expenses incurred, at any time Reeonstruetion of Financial Assels and Enforeement of Sacurity InterastAet, 2002 (“Act") read with Bulast, B and S ofthe Securty Intesset (Enforcament) Rules, 2002 (Rules’)

before the date fixed for sale or transfer, the secured assets shall not be sold or transferred by "IIFL HFL" and =

no further step shall be taken by "IIFL HFL" for transfer or sale of the secured assets. Name of the Borrower | LAN No. & Trust Name | Outstanding amount as per | Possession | Dated Time Type of Eamest ln'h:uma:I Reserve Price | Date & Time
Name of the Description of the Secured Asset Total Outstanding Date Co-Borrower/s | Selling Bank SARFAESI Notice dated type and of Prupartjr and Deposit (EMD of E-Auction
Borrower (s)/ (Immovable Property) Dues (Rs.) g:r:leagg of Guarantor's | Mortgager/s 23-02-2020 date Inspection Are

MAII that piece and parcel of property bearing Flat No. G- Rs.612206/- Notice Posse

Mr. Veeru Laxmi | 82, Ground Floor, Tower E (G+3), Dream City Awas Yojna,| o, oces iy [ akh sslon 1. RajeavAgrawal 234000025888 |  Arcil-Trust: Rz, 22569235/ (Two Crore Symbolic | 10.10.2025 | Commerciald Rs. 20,90,000- | Rs, 2,08,00,000- On
Narayan Mrs. | Singhal Dream City, Block E, Mauza Ladamada, Agra,| 1, a6 Thoysand 2. Arti Agrawal Piramal Finance |  2025-008 Twenty Five Lakh Sidy-Nine | 28-12-2021 Area - 343000 | (Rupess Twenty- | (RupsesTwa | 04-11-2025

Deep Mala 1282001, Uttar Pradesh, India Area Admeasuring (In Sq. Two Hundred Six | 11-02- |27-09- , , S : = : . _
Prospect No. | Ft): Property Type: Carpet Area. Super Built Up Areal "0 ondred SIX | 5025|2025 3. Mis Build Age Limited Thousand Twa Hundred Thirty 5. Mirs; Lakh Ninety Crores Nine Lakh [ Al Q330 P .M
811991 Property Area: 483.00, 707.00 - Only) Construction Five Only) as on 16-03-2020 + Thousand Only) Ondy) i

For, further details please contact to Authorised Officer at Branch Office:A-1C & A-1D, 2nd floor, Noida Sec16, further Interest thereon + Legal

Noida, Gautam Budh Nagar - 201301 or Corporate Office: Plot No.98, Phase-IV, Udyog Vihar, Gurgaon, Haryana. Expenses

Place: Agra, Date: 01.10-2025 Sd/- Authorised Officer, For lIFL Home Finance Ltd. Description of the Secured Asset being auctioned: Schedule A: All Thal Plece And Parcel Of Offica Mo, 04 LGF + UGF) Khasra No 813, Bankey Om Complex Mauza Skandra Bahisslabad Agra, Ultar Pradesh— 282001

In The Name Of Rajeev Agrawal Directions As PerThe Site; Maorih By : Other Property, South By . Road, EastBy | Shop Mo, 3, West By | Other VacaniLand
And Sifuated Within The Registration Distnct Of Agra, Uttar Pradesh

Pending Litigations known te ARCIL | Nil Encumbrances/Dues known to ARCIL | Society Dues as-As mentioned in the BID document
_____________ Last Date for submission of Bid 2 hours before the time of E-Auction Bid Increment amount:
gl "um,iﬂﬁmﬂﬁﬁhﬁ“m" oF Demand Draftto be madein name of; | As mentioned in the Trust Name column Payable at Dedhi
Eﬁhﬁt’ﬂﬁﬂﬂ'ﬁﬁ!’?ﬁﬂiﬂ Eg:'t RTGS details Bank name- HOFC Bank, Trust Name- Arcil-Trust-20125-008, AccountNumber 57500001631544, RTGS/INEFTIFSC: HDFCO000542 Branch:- KAMALA MILLS
Mew Colony Modipuram Meerut, Ubtar Pradesh, COMPOUND SENAPATI BAPAT MARG LOWERPAREL MUMBAI 400013
india— 250110 Name of Contact person & number | Vikram Singh Tanwar- 8860122299 (vikram tanwar@arcil.co.in, Mahesh Bangera - 9004173256 (mahesh bangerai@arcil.co.in)

LAN No. GH/HPR/KITH/ A000060037 e
Whereas vide Order dated 27,02 025 passad by Terms and Conditions:

Additisnal District Magisirate Revenue, Mearul, 1. TheAuction Sale is being conducted through e-auction through the website hitps:iauction arcil.co.inand as per the Terms and Conditions of the Bid Document, and as per the procedure set out therein.
'-‘:’u::;“ﬂ:f:d :ﬁ“&"ﬁﬁﬂ%‘;‘::}ﬂl“"‘f?}: 2. TheAuthorised Officer (*A0") ARCIL shall not be held responsible for intemet connectivity, network problems, system crash down, power failura atc,

Freehodd Residential House Buili on Plot Na, 10, 3. Atanystage ofthe auction, the AQ may acceptireject modify/cancel the bid/offer or post-pone the Aucton without assigning any reason thereof and without any prior notice.

Having Admeasuring Area 203 54 Sq. Meters., of 4, The successiul purchaserbidder shall bear any statulory dues, laxes, fees payable, applicable G3T on the purchase considerabon, stamp duly, registration fees, elc. that is required to be paid in order to gel the
E;f:;: Eéfﬁ;;‘:“ﬁﬂﬁ :T;‘I";m"ﬂ:'mltr_’ secured asset conveyed/deliverad in histherfits favour as per the applicable law.

250002." has been taken over by M's Hinduja 5. The intending bidders should make their own independent enguiries! due diligencs regarding encumbrances, title of secured assel and claims/rights/dues affecting the secured assats, including statulory dues,
ﬁm":'zi:zmiﬁﬂﬂ?ug:lu:"m:ﬂ'-ﬁf?ﬂﬁ;";h; gtc., prior to submitting their bid. The auction advertisement does not constitute and will not constitute any commitment or any representation of ARCIL. The Authorized Officer of ARCIL shall not be responsible
e ol ks ecepdbphaftrad crine s pﬂnpmr inany way far any third-party claims/nghis/dues.

and any dealings with the praperty will be subject 6. The particulars specified in the auction nofice published in the newspaper have been stated o the best of the information of the undersigned, howeaver undersigned shal not be responsible | liable for any error,
to tha charge of M/s Hinduja Hossing Finamce Lid. mizstaiement or omission.

T L L ST 7. The Borrower Guaraniors/ Morigagors, who are liabls for the said cutstanding dues, shall reat this Sale Notice as a notice under Rules & and 9 of (he Security Interest (Enforcament) Rules, about the holding of

the above mentioned auciion sale,
8. Intheevent, the auction scheduled hereinabove falts for any reason whalsoever, ARCIL has the right to sell the secured asset by any other methads under the provisions of Rube 8(5) of the Rules and the Act.

Place: Delhi, Sd/- Authorised Officer,
Date: 01.10.2025 Asset Reconstruction Company (India) Ltd.,

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED
("SEBI ICDR REGULATIONS"). NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN

BOARD OF THE STOCK EXCHANGES (AS DEFINED IN THE DRHP) IN COMPLIANCE WITH CHAPTER Il OF THE SEBI ICDR REGULATIONS
PUBLIC ANNOUNCEMENT

Lalbaba®

[::-I,E e -fi'éi”-.'h“é""n%i P En g ineer H’lg

LALBABA ENGINEERING LIMITED

Qwr Company was inifially formed as “Lalbaba Stes! Industres Private Limited” at Kolkata, West Bengal a5 a private limited company under the Companies Act, 1958, pursuant to a certificate of incorporation dated June 26, 2006 issued by the Registrar of Companies,
Wesl Bengal (*RoC”). The name of our Company was changed to “Lal Baba Seamless Tubes Private Limsted” pursuant to 2 resolution of our Board and Shareholders meeting, both dated January 4, 2007, and a fresh cerlificale of incarporation consequent upon changs of
name was issued by the RoC dated January 18, 2007, Subsequently, pursuant to the Composite Scheme of Arrangement, cur Company was corverted ivto a public limited company as approved by a resolution of cur Board dated Decamber 30,2024, and a special
resolution of our Sharehokiers dated December 31, 2024 {ollowing which the name of our Company was changed to "Lz Baba Seamless Tubes Limited” and the Begistrar of Companses, Cenfral Processing Cenfre issued & fresh certificate of incorporation dated February
11, 2025, Further, the name of our Company was changed 1o "Lalbaba Engineering Limiled” pursuant 10 a resolulion of our Board dated February 12, 2025 and of our Shareholders dated February 25, 2025 and a fresh certificate of incorporation consequent upon change
of name was issued by the Registrar of Companies, Central Processing Centre dated March 10, 2025, For further details, see “History and Certain Corporate Matters "on page 243 oftha draft red herring prospectus datad September 29, 2025 {tha “DRHP” or the “Draft
Red Herring Prospectus™).
Registered Office: Kashbena, Bardhanyaghatla Debhog, Haldia, East Midnapore, Midnapare — 721 657, Wes! Bengal, India. Corporate Office: 15t Floor, 27 Shakespears Saram, Kolkata — 700017, Wes! Bengal, India;
Contact Person: Anatha B Chakrabartly, Company Secretary and Compliance Officer; Telephone: +81 33 22879256, E-mall: investorrelationsiiialbabagroup.com; Website: www.lalbabagroup.com; Corporate Identity Number: L30204WE2006PLC110060

OUR PROMOTERS: LBIC ENGINEERING PRIVATE LIMITED, KISHAN DHANUKA, AMIT DHANUKA, NIKUNJ DHANUKA AND NISHIT DHANUKA

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF T 5 EACH ["EQUITY SHARES") OF LALBABA ENGINEERING LIMITED (“OUR COMPANY™, “THE COMPANY™ OR “ISSUER") FOR CASH AT A PRICE OF ¥ [«] PER EQUITY
SHARE (INCLUDING A PREMIUM OF = [»] PER EQUITY SHARE]) ("OFFER PRICE") AGGREGATING UP TO T10,00:0.00 MILLION COMPRISING A FRESH ISSUE OF UP TO [=] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO
<6.300.00 MILLION BY OUR COMPANY [THE “FRESH ISSUE™) AND AN OFFER FOR SALEQF UP TO [«] EQUITY SHARES OF FACE VALUE ¥ 5 EACH AGGREGATING UP TO 23, 700.00 MILLION [THE "OFFER FOR SALE™) COMPRISING AN OFFER FOR
SALEUP TO [«] EQUITY SHARES OF FACE VALUE ¥ 5 EACH AGGREGATING UPTO ¥ 1,250.00 MILLION BY LBIC ENGINEERING PRIVATE LIMITED, UP TO [#] EQUITY SHARES OF FACE VALUE ¥ 5 EACH AGGREGATING UP TO ¥950.00 MILLION BY
KISHAN DHANUKA, UP TO [«] EQUNTY SHARES OF FACE VALUE ¥ 5 EACH AGGREGATING UP TO ¥ 150.00 MILLION BY AMIT DHANUKA, UP TO [«] EQUITY SHARES OF FACE VALUE T 5 EACH AGGREGATING UP TO ¥ 300.00 MILLION BY NIKLINJ
DHANUKA, UPTO [«] EQUITY SHARES OF FACE VALUE ¥ 5SEACH AGGREGATING UP TO ¥ 300.00 MILLION BY NISHIT DHANUKA (COLLECTIVEY REFERRED TO AS THE “PROMOTER SELLING SHAREHOLDERS")AND UP TO [»] EQUITY SHARES OF
FACE VALUE T 5 EACH AGGREGATING LUIP TO ¥ 750.00 MILLION BY KISHAN DHANUKA & SONS HUF(THE "PROMOTER GROUP SELLING SHAREHOLDER", AND TOGETHER WITH PROMOTER SELLING SHAREHOLDERS, REFERRED TO AS THE
“SELLING SHAREHOLDERS™ AND SUCH OFFER FOR SALE BY THE SELLING SHAREHOLDERS, THE "OFFER FOR SALE™ TOGETHER WITH THE FRESH ISSUE, THE "OFFER").

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A FURTHER ISSUE OF SPECIFIED SECURITIES, AGGREGATING UP TO ¥ 1,260.00 MILLION, AS MAY BE PERMITTED UNDER THE APPLICABLE LAW, AT ITS DISCRETION, PRIOR
TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT™). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT APRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-
IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO THE OFFER BEING IN COMPLIANCE WITH RULE 13(2)(B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, AS AMENDED (“SCRR"). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE ALLOTMENT PURSUANT TO THE PRE-IPO
PLACEMENT, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL
ANDWILL RESULT INTO LISTING OF THE EQUITY SHARES OM THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEMN) SHALL
BEAPPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

THE FACE VALUE OF EQUITY SHARES I5 < 5 EACH. THE OFFER PRICE IS [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE
BRLMS AND WILL BE ADVERTISED IN ALL EDITIONS OF [=] (A WIDELY CIRCULATED ENGLISH HATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [«] (A WIDELY CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER) AND [«] EDITION OF [=] (A
WIDELY CIRCULATED BENGALI DAILY NEWSPAPER, BENGALI BEING THE REGIONAL LANGUAGE OF WEST BENGAL WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE
AND SHALL BE MADE AVAILABLE TO BSE LIMITED ("BSE") AND NATIONAL STOCK EXCHAMGE OF INDIA LIMITED (*NSE", TOGETHER WITH BSE. THE "STOCK EXCHANGES") FOR UPLOADING ON THEIR RESPECTIVE WEBSITES IN
ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR REGULATIONS").

Incase of any revisionin the Prica Band, the BadiOffer Pariod will be extended by at least three addiional YWorking Diays after such revision inthe Prica Band, subject to tha Bid/Offer Pariod notexceeding 10 Working Days. In cases of force majeure, banking strikie or similar
unforaseen circumstances, our Company may, In consubtation with the BRLMs, Tor reasons o be recorded inwriting, xtend the Bid /{Ofer Perod for a minimum of ane Working Day, subject to the Bid/Offer Period nat exceading 10 Working Days. Any revisian in the Price
Band and the revised Bid/'Offer Period, if applicable, shall be widely disseminatad by nofification to the Stock Exchanges, by issuing a pubsic notice, and also by indicating the change an the respective websstes of the BELM= and at the terminals of the Members of the
Syndicate and by mlimation o Designated Intermedsanes and the Sponsor Bank(s], 25 applicable

The Cffer is being made in terms of Rule 19(2)ib} of the Securities Contracts (Regulafion) Rules, 1857 ,-as amended {"SCRR") read with Regulation 31 of the SEB! ICDR Regulafions. This Offer i3 being made theough the Book Building Process in accordance with
Reguiation 6 1) of the SEBICOR Regulations wherein not mare than 50% of the Offer shall be avaiable for allocabion on a proportionate basis to Qualified Instilutional Buyers (“QIBs™ and such portion, “QIB Portion™), provided that our Company in consultation with the
BRLM=smay allocate up to 60% of the CHE Portion toAnchor Investors on a discrationary basis (“Anchor Investor Portion"). One-third of the Anchor inveestor Portion shall be reserved for domestic Mutual Funds, subject to valid Bids being recaived from the domestic
Mutual Funds &t or above the Anchor Investor Allocation Price in accordance with the SEBI ICDR Regulations, Inthe event of under-subscription, or non-aliocation in the Anchar Investor Portion, the balance Equity Shares shall be added (o the CUE Portion (ofher than
Anchor Investor Portion) ("Net QIB Portien™). Furtiver, 5% of the Net QIB Partion shall be available for allocation on a proportionata basis to Mulual Funds ondy, and the renainder of the Net Q1B Portion shall ba available for afiocation on a propostionata basis (o all Ql8s
{other than Anchar Investors), including Muteal Funds, subject to valid Bids being received at or above the Offer Price. However, if the aggregate demand from Mutugl Funds is kess than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the
Mutual Fund Portion will be added ko the remaining Ned QIB Portion foe proportionate allocation to QFBs. Further, {a) not less than 15% of the Offer shall be available for allocation 1o Mon-Institutional Bidders {out of which one third shall B2 reserved for Bidders with Bids
exceeding < 0.20 million and up %o 1.00 miion &nd two-thirds shall be reserved for Bidders with Bids excesding ¥ 1.00 miion) and (b) not kess than 35% of the Orffer shall be available for allocation to Retad Individual Bidders ("RIBs') in accordance with the SEBI ICDR
Reguiations, subject to valid Bids being received from them at or above the Offer Price. All potential Bidders, other than Anchar Investors, are mandatonly required to paricipate in the Offer through the Application Supported by Blocked Amount (“*ASBA™) process by
providing detaiks of their respactive ASBAAccount (a5 defined herainafber) and UP1LID in casa of UPI Bidders (defined herainafter), which will be biocked by the Self Cedified Syndicata Banks (*SC5Bs") or the Sponsor Bank(s), as the case may be, to the extant of their
respective Bid Amounis. Anchor Investors are nof permiited to paricipate in the Anchor Investor Portion through the ASBA process. For delails, seethe saction fitked "Offer Procedure” on page 450 of the DRHP,

This public announcemant is made in compliance with the provisions of Requiation 26(2) of the SEB| ICDR Regulations to inform the public that our Company s proposing to undertake, subject to applicable statutory and requiatory requirements, receipt of requisite
approvals, market conditions and other considerations, an initial public offer of its Equity Shares pursuant to the Offer and has filed the DRHP dated September 29, 2025 with SEB| and the Stock Exchanges on September 30, 2025

Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with Sacurities and Exchanga Board of India (*SEBI") shall be mads available to the public for commants, if any, for period of at least 21 days, from tha data of publication of this publie
announcament in accordance with Reguiation 26(2) of the SEBI ICDR Regulabons. The DRHP has been filed by hosting it on the website of SEBI at www sebi.govin, an the websites of the Stock Exchanges i.a., BEE at www bseindia.com, NSE af www.nseindia.com
whera the squily shares are proposed to be Bsted, the websites of the BELMs, i.e. IIFL Capital Services Limited (formmady known a5 IFL Securities Limited) at wanw.iflcap.com, Mofilal Cewal Investment Advizors Limited at www motilaloswabgroup.com and Nuvama
Wealth Managament Limited al waw nuvama.com and the website of our Company &l www [albabagroup.com. Cur Company hereby invites the publicio give ther comments on the DRHP filed with SEBI, with respect to disclosures made in the DRHP. The mambers of
public are requested fo send a copy of their comments to SEBI, 1o the Company Sacrefary and Compliance Officer of our Company andior the BREMs at their respective addresses mentioned herain below, All comments must be recaived by SEBI andior our Company
andior the BRLMs andior the Company Secretary and Compliance Officer of cur Company at their respettive addresses mentioned hersin below in refation fo the Offer on or before 5:00 p.m. on the 215t day from the date of publicaton of this public announcement in
accordance with Regulation 26(2) of SEBHCDR Regulations.

Invesiments in equity and equity-related securities imvodve a degree of risk and investors should not invest any funds in the Offer unkess they can afford Lo take the risk of losing their entire investment. Investors ane advised 1o read the risk factors carefully befare 1aking an
investment decision in the Offer. For taking an investment decision, invesiors must rely on their own examination of our Company and the Offer, incuding the risks involved. The Equity Shares have not beenrecommended or approved by SEBI, nor does SEBI guarantes
the accuracy or adequacy of the confents of the DRHP. Specific altantion of tha investorsis invited 1o “Risk Factors” on page 38 of the DRHP

Ay decision boinvestinthe Equity Shares described i the DRHP may only be made after ihe red herring prospecius ("Red Herring Prospecius”) has been filad with the RoC and mast be made solely on the basis of such Red Herring Prospecius as thera may be material
changesin the Red Herring Prospecius from the DRHP.

The Equity Shares, when offered through the Red Heming Prospectus, are proposad to be listed on the main board of the Slock Exchanges.

For datails of the main objects of our Company as contained in its memorandum of association, sae “History and Certain Corporate Matters" on page 243 of the DRHP.

The liability of the members of the Company is imited. For delails of the share capilal, capital siructure of our Company and the names of the signatones to the memarandum of assocation and the number of shares subscribed by them see “Capifal Structura"on page 98

ofthe DEHP,
BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER
e H
£ megiith ~A’nuvama  (®) MUFG »-
 HIFL CAPITAL MUFG Intima
'\-.I"%_:=J |r-..'-||r'--L-: hn-nnE n Uvu a . M F
IFL Capital Services Limited Motilal Oswal Investment Advisors Limited Nuvama Wealth Management Limited MUFG Intime India Private Limited
(farmrredy known as (IFL Secunifies Linfsd) Motilal Oswal Tower, Rahimtullah, Sayani Road, B01-604, Wing A, Building No 3 Inspire BKC, (formerly Link Intime India Private Limited)
24th Flaar, Ona Lodha Placa, Opposite Parel ST Depot, Prabhadevi G Block Bandra Kurla Complex, Bandra East C-101, 1st Floor, Embassy 247, LBS Marg,
senapati Bapat Marg, Lower Paral (West) Mumbai —400 025, Maharashtra, India Mumbai - 400 051 Maharashira, India Vikhroli (West), Mumbai - 400 083, Maharashira, India
Mumbai 400 013, Mahanashira, Indis Telephone: +91 22 7193 4380 Telephone; +51 22 40049 4400 Telephone: +91 B10811494%
Telephone: +31 22 4646 4728 Email: lalbaba ipo@motilaloswal.com E-mail: [alhaba ipo@nuvama,com E-mail: lalbabaenginaenng. ipo@in mpms.mufg.com
Email: lalbabaengineening ipo@liificap.com Investor grievance email: Investor Grievanca ID: Investor Grievance E-mail:
Invesior grievance emaill ig.bi@ificap.com molapiradrassalimatialoswal.com customersenvice. mbd@nuvama.com lalbabaengineenng.ipoi@in. mpms. mulg.com
Website: wwwiificapial com Wabsite: www motiatoswalgroug.com Website; wenw nuvama.com Website: www.in.mpms.mulg.com
Contact person; Yogesh MatpaniDhruv Bhaysar Contact person: Sankita AjinkyaShashank Pisat Contact person: Pan Yaya Contact Person: Shanti Goparishnan
SEBI registration number: INMO00010240 SEBI registration number: |NMOO0011005 SEBI Registration No.: INMOOOD13004 SEBI Registration Number: INROOOD04058

COMPANY SECRETARY AND COMPLIANCE OFFICER

Anatha B Chakrabartty,
LALBABA ENGINEERING LIMITED
Kashbaria, Bardhanyaghata Dabhog, Haldia, East Midnapore, Midnapora - 721 657, West Bangal, India; Telephone: +91 33 22679256, E-mall: investorrelationsi@lalbabagroup. com; Website: www [aibabagroup.com

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to themin the DRHP.
For LALBABA ENGINEERING LIMITED
On behalf of the Board of Cireciors

=0
Place; Kolkata, West Bengal Anatha B Chakrabartty
Date | Seplember 0, 2025 Company Secretary and Compliance Officer

LALBABA ENGINEERING LIMITED is proposing, subject to applicable stabuwiory and regulatory reguirersents, receipt of requésite approvals; market conditions and other considerations, to undertake an inifial publc offer of ds Equity Shares and has filed the DRHP
dated September 29, 2025 with SEBI and the Stock Exchanges on September 30, 2025. The DRHF shall be available on the website of SEBI at www.sebi.govin, on the websies of the Stock Exchangesi.e., BSE atwww.bseindia.com, NSE #t www.nseindia.com, on the
websites of the BRLMs, | & [IFL Capital Senices Limited (farmerly known a5 IFL Securibes Limited) atwww iificapdal com, Motilal Oswal Investiment Advisors Limited at waww motilaloswalgroup,com and Nuvarma Wealth Management Limiled at www nuvama.com and
the websia of our Company at www lalbabagrowp.com, Potentialinvestors shauld noda that investment in equity shares imvolvas a high deqree of risk-and for datails relating to-such rsk, see the saction litled "Risk Factors " on page 38 of the DRHP. Patential investors
should not rely on the DREHP fled with SEBI for making any investment decision.

This announcement does not constitute an invitaton or offer of securities for sale in any unsdicbon, incleding India. The Equity Shares offered in the Offer have not been, and will not be. registered under the U.5. Securities Actof 1933, as amended ("U.5. Securities Act”)
and shall not be offerad or sold within the United States Accordingly, the Equety Shares are being offerad and sold cnly outside the United States in "offshore transactions” as defined in, and inreliance on, Regulation 5 under the L5, Securities Act and the applicable laws
of the jurisdictions where thosa offers and sales are made. CONCEPT
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